
CENTRAL ADMINIS TRATIVE TR IBUNAL
AL~HABAD BENCH

ALLAHAB.KD

Original hpplication No. 1329 of 1997

Allababad this the 02nd day of August, 2000

Hon I ble Hr.S .K.I. Naa.tvi,I'lember(J)
Hon'ble ~-Ir.I1.P.~ingh,Ilember (A)

Aditya Prakash Srivastava, retired hssistant
Personnel Officer, Northern Railway, llahabad,
resident of 165=7, Azadnagar, South 11::1laka,
Allahabad.

Applicant

Versus

1. Union of India through the General I'1anager,
Northern Railway, Baroda House, New Delhi.

2. The Chief Personnel Officer, Northern Railway,
Baroda House, New Delhi.

3. The Divisional Ra Ll.wa y Manager, North Central
Railway, .K112habad Division, i-I.llahabad.

Responsients
By Advocate Shri Pra shdrit; Y.i3.thur

o R D E R ( Oral )

~ Hon'ble Ilr.S.K.I. Nagvi, rlember (J)

Shri A.P. Srivastava has prayed for

direction to the respondents to sanction and

pay the incentive of two advance increments to

the applicant w.e.f. 22.8.93 and also to pay
the other retirement benefits on enhanced rates

in consequence of these two advanceaincentive
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inceements. Tlj.e applicant ha s also c LeLrned'

the interest at the rate of 22%.

2. As per applicants case, while he was

serving in the respondents establishment and

was holding different posts from time to time,

he completed L.L.B. Degree f r'ornhllahabad

University in the year 1975 after taking due

permission from the competent authority and,

fherefon~, he became entitled t<bgrant of in-

centive in accordance 1,-Jith the Railway Board

circular dated 21.5.90.

passed the dreploma course ire Personnel :~nuge-

ment in the year 1993 und, therefore, he becomes

entitled to qr'a rit; of t\'JO advance Lnor-ernerrt;for

acquiring Pos t; Graduate Diploma in Personnel

llanagement, for whi.o h the ap Li.c ant; moved the

authori ties concerned but without any fruitful

resul~for the same and, therefore, he has come

up before th€ Tribunal.

3. The respondents have contested the case

and filed count2r-reply.

4. I:eard, the learned counsel for the

parties and perused the record.

5. \;e find annexure-7 is letter dated

06.5.1997, through whi.c h D.!{.H.(?ersonnel),

Northern Rail\'olay, Allahabad has wri.t.t.en to

General JEnager(I-ersonnel), to decide the c Leim

of the regarding incentive incEements
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which goes to indicate that the matter is

still under active consideration of the res-

pondents and the claimed incentive has not

so far been refused. Therefore, we find it

a fit matter to direct the respondents to

decide the claim of the a pplican t., \J e direct

accordingly to the respondents to decide the

• claim of the ap~licant for grant of two advance

incentive increments Hi thin 4 'ltJeeksfrom the date

of communication atE this order by the applicant.

The O.A. is decided accordi~gly. No order as to

costs.

~j···lember(A)

/NI.M./


